IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
KOLKATA

REGIONAL BENCH — COURT NO.2

Ex. Misc.Application N0s.77906-77908 of 2018,
Ex.Stay Petition N0s.71067,71068 & 80108 of 2013
&

Ex.Appeal Nos.71010, 71011 of 2013

(Arising out of Order-in-Appeal No.15-16/CE/BBSR 1/2013 dated 29.05.2013 passed
by Commr. (Appeals) of Central Excise, Customs & S.Tax, BBSR)

CCEXx., Cus. & S.Tax, BBSR 1
C.R.Building,
Rajaswa Vihar,
Bhubaneswar-751007
Applicant (s)
VERSUS

M/s UAL-Orissa
Vill.-Korian,

P.O. Dhenkanal,
Odisha,

Pin Code 759013

Respondent (s)
APPERANCE :

Shri S. S. Chattopadhyay, Authorized Representative for the Appellant
None for the Respondent

WITH

Ex.Appeal No.72065 of 2013

(Arising out of Order-in-Appeal No0.24/CE/B 1/2012 dated 19.10.2012 passed by
Commr. (Appeals) of Central Excise, Customs & S.Tax, BBSR)

CCEXx., Cus. & S.Tax, BBSR 1
C.R.Building,
Rajaswa Vihar,
Bhubaneswar-751007
Applicant (s)
VERSUS

M/s UAL-Orissa
Vill.-Korian,

P.O. Dhenkanal,
Odisha,

Pin Code 759013

Respondent (s)



Ex.Appeal N0s.71010,71011
& 72065/2013

APPERANCE :

Shri S. S. Chattopadhyay, Authorized Representative for the Appellant
None for the Respondent

CORAM:
HON’BLE MR. P.K.CHOUDHARY, MEMBER (JUDICIAL)
MISC./SP ORDER NOs.75710-75712/2019
FINAL ORDER NOs.75505-75507/2019

DATE OF HEARING : 16.05.2019
DATE OF DECISION : 16.05.2019

PER P.K.CHOUDHARY :

When the matters were called, none appeared on behalf of
Respondent-Assessee. Accordingly, I have heard Shri
S.S.Chattopadhyay, Id.D.R. for the Appellant-Revenue.

2. The Appellant-Revenue has prayed for withdrawal of their appeals
in terms of litigation policy vide Board’s instruction being
F.N0.390/Misc./116/2017-JC dated 11.07.2018.

3. Accordingly, the prayer of the Revenue is allowed and the appeals
are dismissed as withdrawn wunder National Litigation Policy.
Misc.Applications for withdrawal of appeals stand disposed off. Stay
Petitions also get disposed off.

(Dictated and pronounced in the open court.)

Sd/
(P. K. Choudhary)
Member (Judicial)



